W

V 4

O N 392 [q9.

ORDERS OF THE TRIBUNAL

NOTES OF THE REGISTRY
< :

ol

“F%\ w\'e,e\vi
s S\ Q?w"f\"\\ A
P N A ARY

I

| V:\\ 6\

=

‘%\\&‘s&&\

o emewe—
ST o \2°Y‘)\CA P

S S NN ST S TN
o SHLITF| N

?h‘*—h-m\\

.
AN

Oﬂ, 038 -01. 2001 B

No me | Mﬁmw t il 0. ool .

weth 6™ aqn qq qA,ﬁqg/qﬂ,qﬂ,ﬁ‘*é/qﬁ

G O 39 :7’/\9\‘21 ,
L
Y
S = %
L g
e T)
o, 1. o 200 ; -/
TR 39Z/41 o ak/an, ob, 345/ , oA 3T4/aq om313/;

WO‘VZA Ao W’(‘MM{ ‘Z’Ww Connt  (vorie
No hRwe b“"’ A OQ’QL/&

M;Qj/mm\u{ oo 1. 0x- 200

)
4

Y A

Co
™ —QA/uJW \j)

41 - ol

11, 0RDER DATED 19-2-2001,

Heard sShri B,K,Panda,learned counsel for the
applicant and shri R,C,Rath,learmned Additional standir
Counsel for the Railway Department,

Appliceant a gangman challenges the order
dated 17-6-1937 of the Désciplinary Authority
(Annexure-S5) removing him from service on the grouhd
of his unauthorised absence.According to him he was
suffering from Hemaplagia and was undér the treatment
from 4-°2-1996 to 11-10-1998 under a Regd.Medical
Practitioner (Annexures-l and 2).3ecause of the

illness,he could not attend his duty nor could

send any intimation,Against the order of removal,

he preferred Departmental 3ppeal under Annexure-6,
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Thereafter he preferred this 0.2,
respondents Department while opposind”
the application on varicus grounds, take the stand
that the applicaeticn is not maintainaole as no
Departmental appeal has been preferred.,On the
other hand the applicant in his rejoinder reiterated
that he preferred the Departmental appeal.

puring the hearing learned counsel for the
Applicant brought to our notice two other cases of
gangmen,who were removed like the applicant from
service on the ground of unauthorised absencCe,
preferred appeal and thelr appeals were duly

considered - (vide O.A. No. 395/99 and 397/99),

He suggested that the applicant should get an .
E opportunity to prefer a Departmental appeal since
the Department® strongly deny his preferring apgeal
carlier, In view of the submissions,we dispose of
this 0,2. with a direction to the applicant to
prefer the departmental appeal within a pericd of
30 days from today and in the event of filing such
appeal the Appellate authority shall dispose of the
appeal within a pericd of 9 days thereafter after

relaxing the pericd of limitation prescribed under
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the Departmental Riles and intimate the result teo
the applicant within a period of 15 days thereafter.
In the result, therefore, the Original

Application is disposed of with the observations

oo Cspaes ESS i 4irections made above.No costs,
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